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RPPLICATION NO (So) 1863 / 88(F)

W.P, NO (8)

J/

Rpplicant (s)

Shri Yelagurdeppe Hulleppa Delewei

To

1.

2,

-

passed by t8is Tribunal in the above said application(z) on

“Subject s

Shri Yslsgurdappe Hulleppa Dslawai
Ex-Postal Assistant '

R/o Hungund = 587. 118

Hungund Taluk

8ijepur Oistrict

Shri C.R, Patil
Advocats ‘

Ro. 1272, Bth *A? Pin ‘
Prakashansgar {
Bangalore - $60 021

The Di._i:o;cto: Glnoriu.(Posta)
Dak Tar Bhaven
New Delhi - 110 oo‘H

é

Resgondant ‘a!

V/e  The Oirector Genersl (Poets), Mew Delhi
& 2 Ors ’ '

4. The Post Master General
Karnatake Circls
Pslace Road
Bangalore - $60 00%

5., The Sub-Post Master (LSG)
Heggadadevanakats
- Mysore Dfstrict

6, Shri HQSO Mnt.jlllh
Cantral Govt, Stng Councel
High Court Building
Bangalore - 560 001

SENDING COPIES OF ORDER PASSED BY THE BENCH

Please Pind enclpsed herewith a copy’ of ORDER/%#KW/%NWKRKNKBNB!RX
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
‘. BANGAL ORE BENCH;BANGALORE

e ]

DATED THIS THE 23RD DAY OF FEBRUARY, 1989

PRESENT s HON'BLE SHRI JUSTICE K.S. PUTTASUAMY,., VICE-CHAIRMAN
HON'BLE SHRI L.H.A. REGO vee MEMBER(A)

APPLICATION NO. 1863/88

Yalagurdeppa Hullappa Dalauwai,

aged about 22 years, occs

Ex-Postal Assistant, Residing

et and Tq. Hungund, Dist.Bijapur eee Applicant

( Shri C.R. patiloooo.o“dvocate)
Vs,

1. The Director General(Posts)
New Delhi,t.

2., The Post Master General ' _,/ﬂ,mr'*;:‘a%
in Karnatgka, . _ T
Palace Rosd, Bangalore=1, A T

; ~ t? il

3, The Sub-Post Master(LSG) W N
Heggadadevanakote, ST et v
Mysore Dist, i,u.eggpgidénte_:

(Shri M.S, Padmerajeiah,....Advocate) s

This application having come up for
hearing before this Tribunal to-day, Hon'ble Shri

Justice K.S, Puttasuwamy, Vice-Chairman, made the
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2, Shri Padbaraﬁaiah has placed before us @
a copy of the Memo No,B2-2/0lgs/V1 dated 1,2,1989
made by the Senior Superintendsnt of Post Offices,
Nanjungud DiVision, Nanjungud (Supdt,) which shous
that the applicant had been appointed as e Postal
Assistant with immediete effect subject to the
terms and conditions stipulated in that Memo,
In terms of this order tbc applicant is entitled
to report for duty if he has not already doae io
far. From this, it is clear that the substantial
prayer of the applicant has been granted by the

authoritjies themsolves.

3. But Shri Patil contends that the terms

i _— and conditions imposed by the Supdt, in particular

the one denying the benefit of past service {is

'viﬁllegai end we should direct the respondents to

~‘%ount the past service rendered by the applicaﬁt.
Shri Padmarajaiah brought to our notice that

- .

;’,,/f before his termination, the applicant was . ..
uworking only as a short duty assistant and that
service does not count for seniority, WUWe have no
reason to disbelieve this statement of Shri Padma-~

rajaiah, If that is sp then the applicant cannot
claim the benefit of past service, A

4, On the foregoing discussion qé'hoid S
o

that this application is liable to be dismissed = -

as having become infructusus, We therefore diSmiéé

this application as infructuous with no order as

toc costs. ;
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